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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

TUESDAY, THE SEVENTEENTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT
THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 192 OF 2026

Writ Appeal under clause 15 of the Letters Patent Preferred against Order
Dated 25/06/2025 in WP No 17659 of 2025 on the file of the High Court.

Between:

1. Challa Narsimulu, S/o. Late Ramaiah, Aged about 75 years, Occ Agriculture
and Retired Servant, CIS Force R/o. H.N0.4-2-188, Gumasta Nagar, Tandur
Town and Mandal, Vikarabad District.

2. Challa_Srinivas, S/o. Late Ramaiah, Aged about 65 years, Occ Agriculture
and Retired ASI, CIS Force R/o. 9-9-112/502, '9-9-16/B/1/502. FNO
Vidgyoringo  Apartment, Reddy Colony, Champapet, Saroornagar,
Rangareddy District.

...APPELLANTS

AND

1. The -State of Telangana, Rep. by its Principal Secretary, Revenue
Department, Secretariat Buildings, Hyderabad.

2. The District Collector, Vikarabad District, Vikarabad, Vikarabad District.

3. The Revenue Divisional Officer, Revenue Divisional Officer, Tandur Division,
Tandur, Vikarabad District

4. The Tahsildar, Yalal Mandal, Vikarabad District.
...RESPONDENTS

IA NO: 2 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the impugned order dated 25.06.2025 passed by the
Hon'ble Single Judge in W.P.No0.17659 of 2025, while directing the Respondents
to dispose of the online applications made by the Writ Appellants No.1 and 2 vide




Application No.2300013662 dated 13.01.2023 and Application No0.2300085858
dated 22.05.2023 respectively through Dharani:online web portal for issuance of
Pattadar Pass Books and Title Deeds in respect of the agricultural lands in
Sy.No.45 admeasuring Ac.4-35 gts& Ac.4-35 gts and also in Sy.No.132
admeasuring Ac.3-15 gts& Ac.3- 15 gts respectively situated at Agganoor
Village, Yalal Mandal, Vikarabad District in favour of the writ appellants in
pursuance of Succession granted by the Respondent No .4 through proceedings
No. B/872/2020 dated 05.08.2020, pending disposal of the writ appeal.

Counsel for the Appellants: SRI GURURAJ JOSHI, REP.
SRI DILIP SINGH THAKUR

Counsel for the Respondents: SRI MURALIDHAR REDDY KATRAM,
GP FOR REVENUE

The Court delivered the following: JUDGMENT



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
THE HON’BLE THE CHIEF JUSTICE, SRI APARESH KUMAR SINGH
AND
THE HON’BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT APPEAL No.192 of 2026

DATED: 17.02.2026

Between:

Challa Narsimulu & another
... Appellants

AND

The State of Telangana,
Rep. By its Principal Secretary,
Revenue Department, Secretariat Buildings,

Hyderabad & 3 others
... Respondents

JUDGMENT:

Heard Mr. Gururaj Joshi, learned counsel representing Mr. Dilip Singh
Thakur, learned counscl appearing for the appellants/writ petitioners and
Mr. Muralidhar Reddy Katram, learned Government Pleader for Revenue

appearing for the respondents.

2. The writ petition seeking issuance of pattadar passbooks was dismissed on
the ground of delay and laches since the proceedings impugned were dated
05.08.2020. On the basis of a Succession Certificate issued on 05.08.2020 in

respect of Survey Nos.188, 45 and 132, situated at Aganoor Village, Yalal




